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Central Administrative Tribunal, Principal Bench, New^ Delhi

OA.No.2490/2004

New Delhi, this the 12th day of July, 2005

Hcm'ble Ifr.Justice V.S. Aggarwal, Chairman
H(mt>le Mr.SA. Sin^, Member(A)

Late Shri Tara Chand through
Legal Rqu-esentative Shri Narender Kumar,
R/o H.No.B-87, QaH No.3,
Harswaro<^ Colony, Fatehpur Ben,
New Delhi-30 . •..Applicant

(ByAdvocate: Ms. Pragya)

Versus

1. Medical Superintendent,
Safiiaijung Hospital,
New Df3Uii-29

2. Ifiniatiy of Health ikF.W.,
Nirman Bhawan, New Dflihi ... .Respondents

(By Advocate: Shri R.C. Oautam)

OrdT^Oiml)

Justice V.S, AggM-WKl, Chaimian

Ihe applicant Tara Chand had filed the present petition with the

foUowidg relief:

i) quash the charge-sheet >ade Order No.6-ld/99-A^.
dated July, 1999;

ii) direct the Respondent No. 1 to release all the
pensionary benefits due to the Ap|dicant includis^ but
not limited gratuity leave encashment and pension
calculated on the basis of pay scale of Rs.5,375.00



9^
%

being the basic pay along with interest accrued
therein;

iii) direct the Respondent No.l to pay the Applicants
compensation for victinuzation and harassment of
such sum as this Honlile Co\ut may deem
appropriate in the facts and circiuustances of the
instant case; and

iv) Pass such order or further orders as may be in the
interests of justice in the facts and circumstances of
the present case.**

2.During tVia pendency of the OA., Tara Chand had died and an

application was filed for substituting his son and the dau^ter as l^^al

heirs which has already been allowed by this Tribunal.

3.Leamed coimsel for the respondents very fiedrly conceded that

the respondents are willing to pay pensionary and other retiral beoefits

to the applicant. It was not disputed tibat the applicant was drawii^

provisional pension and his pension now be calculated and arrears,

if any, would be paid. It is also not disputed that the amount pertainix^

to gratuity, leave encashment etc. shall also be calculated and necessary

decision shall be taken within four months fi-om today.

4.Keepjng in view the fair concession, it is directed that respondent

no. 1 calculate the pension of the applicant in accordance with law

and if any arrears are due, the same shall be paid within four months, as

per Rules. R^arding gratuity, leave encashment and other retiral

benefits, the amount shall be calculated and paid within the time



specified above. If the arrears are not paid within four months, the

applirant wiU have liberty to seek revival ofthe OA.
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(V.8. Aggarwal)
Chairman


